CENTRAL ADMIN ISTRATIVE TRIBUNAL .
PRINC IPAL BENCH
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0.A, Ne. 1121 ef 1993
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New Delhi, dated this the _=% LY 1999

HON'BLE MR , S.R, ADIGE, VICE CHAIRMAN (A)
HON'BLE MKk P.C. KANNAN, MEMBER (J)

Shri R.C. Malhetra,

S/e late 3hri Tikku Ram,

39/4, Ashek Nagar,

New Dslhi=110018. coe Applicant

(By Advecate: Shri D.R, Gupt af

Versus
Unien of India threugh
the Secretary,
Ministry ef External Affairs,
New Delhi. eoo Respendent

(By Advecate: Shri N.S. Mshta)

ORDER

BY HON'BLE MR, S,R, ADIGE, VICE CHAIRMAN (A)

Applicant seeks a directien te respendents te treat
him as having besn inducted inte Gr, III of Stensgraphers
Sub Cadre of IfFS (B) w.e,f, 3.4,71 i.e. the date of his
initial gppeintment as Stene-Typist with censequential
benefits,

2, This O.A. is gressly time barred and squarely

hit by limitat ien and lack ef jurisdictien under the
relevant sectiens eof A,T. Act. Respendents in their reply
have stated that the whese claim is based en cerrespendence
in which they last replied en 23,3.74 which is bayend the

limitatien peried., There is ne denigl te this in any
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rejeinder filed by applicant. Annexure I te the O,A, \
is a cepy of a senierity list ef efficers belanging te
Gr, IIl1 of Stenegraphers Sub-Cadfe of IFS (B) as en
1.7.81 which shews applicant appeinted te that grade
en 12,11.75. If he was aggrievad by that senierity
list he sheuld have appreachsd the cempstent ferum

but there is nething te shew that he dilse well in
time., His representatien dated 16.2.93 (Ann, A-4) itsslf
shews that after he submitted his representatisn in
April, 1979, he diinet fellew it up, but sat quiet till
16.2,93, that is fer nearly 14 years. Respendents' Mems
dated 16.9.93 (Annexure A-1 rejecting his representat isn
dated 23,2,93 submitted by him in centinuatien eof his
represent at ien dated 14,2,93 dees net give him te fresh
cause of actisn,

. This 0.A., is squarely hit by the ratie ef the
Hen'ble Supreme Ceurt's judgment in R,C, Samanta's case
J.T. 1993 (3) S,C, 418, and in the particular facts and
Circumstances ef this cass neither dees the Hen'blse
Supreme Ceurt's erder in B.D. Verma Vs, UOI (1997) 10

SCC 433, ner in Shyam Sundar's case cited by applicant's

ceunse Shri D.R. Gupta advance applicant's claims.

4, The O0,A, is dismissed, No cests.
Proceg Aol
(P.C. KANNAN) (S.R. 'ADIGE)
MEMBER (2) VICE CHAIRMAN (A)
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